0O.A. No. 75/08
R Dated: 2.9.13

Hon’ble Shri D. C. Lakha, Member (A)

iati ch,
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e against non implementation of recor f Locknons
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11.11.2013 _
' O.A. No. 75/2008

. ' Hon'ble Sri Navneet Kumar, Member (J)
@ 5 Hon'ble Ms. Jayati Chandra, Member (A)
V0
25 App:  Sri Surendran p
Res: Srisp Singh for i Anand Vikar Singh

Sri Surendran P, leaned counsel for applicant fairly
submitted that the present O.A. has rendereq in-fructuous, as

such he reéquested that the Mmatter be dismissed.

Considering the request made on behalf of the applicant,
the present OA.is dismissed as th

€ same s rendered in-
fructuous No order as to costs.
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